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IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR. JUSTICE RAJA VIJAYARAGHAVAN V
&
THE HONOURABLE MR.JUSTICE K. V. JAYAKUMAR

WEDNESDAY, THE 15°° DAY OF JULY 2026 / 24TH ASHADHA, 1948

WP (C) NO.24435 OF 2025

PETITIONER :-

MADHU V B, AGED 42 YEARS
S/0. BHASKARAN, VALIYAPURAKAL HOUSE, EAST FORT P.O,
NELLIKUNNU, THRISSUR, PIN - 680 005

BY ADVS.
SRI.K.R.SUNIL
SMT . NAVAMI ANILKUMAR
SMT .SHILPA K.K.

RESPONDENTS :-

1 THE STATE OF KERLA
REPRESENTED BY ITS SECRETARY TO GOVERNMENT,
REVENUE (DEVASWOM) DEPARTMENT, GOVERNMENT SECRETARIAT,
THIRUVANATHAPURAM, PIN - 695 003

2 THE COCHIN DEVASWOM BOARD
SHIVASAKTHI BUILDING, SWARAJ ROUND,
ROUND NORTH THRISSUR, PIN - 680 001
REPRESENTED BY ITS SECRETARY

3 THE COMMISSIONER
COCHIN DEVASWOM BOARD, SHIVASAKTHI BUILDING,
SWARAJ ROUND, ROUND NORTH, THRISSUR, PIN - 680 001

4 THE SECRETARY
COCHIN DEVASWOM BOARD, SHIVASAKTHI BUILDING,
SWARAJ ROUND, ROUND NORTH, THRISSUR, PIN - 680 001
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5 THE DISTRICT COLLECTOR
DISTRICT COLLECTOR OFFICE, 1ST FLOOR, CIVIL STATION,

CIVIL LANE ROAD, AYYANTHOLE, THRISSUR, PIN - 680 003

6 THE DISTRICT POLICE CHIEF
DISTRICT POLICE OFFICE, THRISSUR, PIN - 680 001

BY SRI.K.P.SUDHEER, SC, COCHIN DEVASWOM BOARD
BY SRI.A. RENJITH, SPL.GP, DEVASWOM

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR
ADMISSION ON 29.05.2026, ALONG WITH WP(C) .34749/2025 & DBA
No.9/2025, THE COURT ON 15.07.2026 DELIVERED THE

FOLLOWING:
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE RAJA VIJAYARAGHAVAN V

&

THE HONOURABLE MR.JUSTICE K. V. JAYAKUMAR

WEDNESDAY, THE 15°° DAY OF JULY 2026 / 24TH ASHADHA, 1948

PETITIONER

WP (C) NO.34749 OF 2025

K.B.SUMOD, AGED 56 YEARS
S/0. K.V.BALAN, BALA NIVAS, CIVIL LANE,
AYYANTHOLE, THRISSUR, PIN - 680 003

BY ADV SMT.ANUPAMA SUBRAMANIAN

RESPONDENTS :-

1

DISTRICT COLLECTOR
COLLECTORATE, CIVIL STATION, AYYANTHOLE,
THRISSUR, PIN - 680 003

CITY POLICE COMMISSIONER
OFFICE OF THE COMMISSIONER OF POLICE,
MUNICIPAL OFFICE ROAD, THRISSUR, PIN - 680 003

COCHIN DEVASWOM BOARD
ROUND NORTH, THRISSUR, REPRESENTED BY ITS SECRETARY,
PIN - 680 001

THE DEVASWOM COMMISSIONER
COCHIN DEVASWOM BOARD, ROUND NORTH, THRISSUR,
PIN - 680 001

ASSISTANT COMMISSIONER
VADAKKUMNATHAN DEVASWOM COCHIN DEVASWOM BOARD,
ROUND NORTH, THRISSUR, PIN - 680 001
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VADAKKUMNATHAN DEVASWOM COCHIN DEVASWOM BOARD,
THRISSUR, PIN - 680 001

BY SRI.K.P.SUDHEER, SC, COCHIN DEVASWOM BOARD
BY SRI.A. RENJITH, SPL.GP, DEVASWOM

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR
ADMISSION ON 29.05.2026, ALONG WITH WP(C) .24435/2025 AND

DBA No.9/2025, THE COURT ON 15.07.2026 DELIVERED THE
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IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR. JUSTICE RAJA VIJAYARAGHAVAN V
&
THE HONOURABLE MR.JUSTICE K. V. JAYAKUMAR

WEDNESDAY, THE 15°° DAY OF JULY 2026 / 24TH ASHADHA, 1948

DBA NO.9 OF 2025

PETITIONER :-

COCHIN DEVASWOM BOARD,

REPRESENTED BY ITS SECRETARY,

COCHIN DEVASWOM BOARD OFFICE, ROUND NORTH,
THRISSUR, PIN - 680 001

BY ADV K.P.SUDHEER, SC, COCHIN DEVASWOM BOARD

RESPONDENTS :-

1 STATE OF KERALA
REPRESENTED BY ITS CHIEF SECRETARY,
GOVERNMENT SECRETARIAT, THIRUVANANTHAPURAM,
PIN - 695 001

2 SECRETARY TO GOVERNMENT
REVENUE (DEVASWOM) DEPARTMENT, SECRETARIAT,
THIRUVANANTHAPURAM, PIN - 695 001

3 SECRETARY TO GOVERNMENT
DEPARTMENT OF GENERAL EDUCATION, SECRETARIAT,
THIRUVANANTHAPURAM, PIN - 695 001

4 DISTRICT COLLECTOR
THRISSUR, CIVIL STATION, AYYANTHOLE,
THRISSUR, PIN - 680 003
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DEPUTY DIRECTOR OF EDUCATION
THRISSUR, OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION,
CIVIL STATION, AYYANTHOLE, THRISSUR, PIN - 680 003

THRISSUR MUNICIPAL CORPORATION

REPRESENTED BY ITS SECRETARY, CORPORATION OFFICE,
MUNICIPAL OFFICE ROAD, THRISSUR DISTRICT,

PIN - 680 001

SENIOR DEPUTY DIRECTOR,

KERALA STATE AUDIT DEPARTMENT,
COCHIN DEVASWOM AUDIT, ROUND NORTH,
THRISSUR - 680 001.

ADDL.R7 IS IMPLEADED AS PER ORDER DATED 15.07.2026
IN I.A.No.1 Of 2025.

BY SRI.SANTHOSH P.PODUVAL
BY SRI.PREMCHAND M., SC
BY SRI.A.RENJITH, SPL.GP, DEVASWOM

THIS DEVASWOM BOARD APPLICATION HAVING COME UP FOR
ADMISSION ON 29.05.2026, ALONG WITH WP (C).24435/2025 AND
WP(C) .34749/2025, THE COURT ON 15.07.2026 DELIVERED THE

FOLLOWING:
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COMMON JUDGMENT
Dated this the 15th day of July, 2026

W.P.(C) Nos.24435 & 34749 of 2025 and
DBA No.9 of 2025

K. V. Jayakumar, J.

The issue involved in these Writ Petitions and the Devaswom
Board Application pertains to the uses to which the Thekkinkadu Maidan/

Vadakkumnatha Kshethra Maidan may be put.

2. Brief facts necessary for the disposal of these matters are as

follows:

WP(C) No. 24435 of 2025

3. The petitioner Sri. Madhu V. B., states that he is a devotee of Sree
Thrisivaperur Vadakumnatha Temple. The temple is a very ancient temple
which is recognized as a world heritage structure by UNESCO. According to the
petitioner, this Court has issued various judgments and orders restricting the
use of Vadakkunatha Kshethra Maidan for public purposes. The petitioner
further contends that the respondents, Cochin Devaswom Board and its
officers, have flouted the orders by granting the Kshethra Maidan to political

and non-political organisations.

4, The petitioner further points out that music concerts, dances, and
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other programs are being conducted in violation of the directions issued by this

Court from time to time. It is with these assertions that the petitioner in W.P.(C)

No. 24435 of 2025 seeks the following reliefs:

(1) To issue a writ of mandamus, orders or directions, directing
the respondents 1 to 4 to forthwith stop granting permissions
to conduct any programs in any area of the Vadakkumnatha
Shetra Maidan to any political and non-political organization,
business establishments or other entrepreneurs to perform
their functions in the sacred premises of Shri Vadakkumnatha
Shetra Maidan.

(2) To declare that the Vadakkumnatha Shetra Maidan can be
used only for the Temple related activities.

WP(C) No. 34749 of 2025

5. The petitioner, Sri. K.B. Sumod, states that he is a devotee of Sree
Vadakkumnatha Temple, Thrissur, which is managed by the Cochin Devaswom
Board (for the sake of brevity, ‘the Board’). The petitioner contends that the
official respondents, including the District Collector, City Police Commissioner,
the Cochin Devaswom Board and its officers, have intentionally violated the
directives issued by this Court and permitted the Thekkinkadu Kshethra Maidan
for uses other than those permitted by this Court in DBP No. 48 of 2010, WP(C)
No. 4617 of 2022 and WP(C) 26499 of 2018. The petitioner has produced a
copy of the common judgment in WP(C) No. 4617/2022 and WP(C) No.

26499/2018 dated 11.04.2023. According to the petitioner, the 1st
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respondent, District Collector, is permitting the conduct of events in the
Thekkinkadu maidan without obtaining prior approval from this Court. The
petitioner has lodged various complaints before the 1st and 2nd respondents,

alleging that the official respondents have failed to strictly comply with the

orders of this Court.

6. The petitioner further states that the District Collector has granted
consent to organise a program ‘Ente Keralam - Vipanana Mela’ (ad)M&0
GH80 Nilalemm GM8) on 12.05.2025 at the Thekkinkadu Maidan without
any authorisation from this Court. He has produced a copy of the order of the
1st respondent dated 12.05.2025, marked as Ext.P4. The petitioner further
contends that the Thekkinkadu maidan is also used for the events conducted by
political parties. It is in the said backdrop that the petitioner approached this

Court seeking the following reliefs:

(1) Direct 1st respondent to strictly comply with the directions in the Ext.P1
judgment in WP(C) 26499/2018 and WP(C) 4617/2022 dated
12.04.2023, by the issue of a writ of mandamus or such other writ or
order or direction:

(2) direct the 2nd respondent to ensure that no programs or events are
conducted in Thekkinkadu Maidan, without the prior permissions from
this Hon’ble Court; by the issue of a writ of mandamus or such other
writ or order or direction;

DBA No.9 of 2025

7. The Cochin Devaswom Board has filed DBA No.9 of 2025 seeking
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a declaration that the Board is not required to obtain permission from this Court

for letting out the Maidan other than for beautification/construction activities as

ordered in Annexure A2 order.

8. Thekkinkadu Maidan is an open ground located in the centre of
Thrissur City. The Maidan surrounds Sree Vadakkumnatha Temple, one of the
most significant Siva Temples in Kerala. It is stated in the DBA that the Maidan
is a circular ground, encircled by the Swaraj round, which is the main ring road
of Thrissur City. The petitioner has placed on record Annexure Al, a

topographic sketch showing the entire Maidan, including the Temple.

9. It is further stated in the DBA that Sree Vadakkumnatha Temple is
situated in 9.5 Acres of property. The total extent of the Maidan is 59 Acres,
out of which the Temple is situated in 9.5 acres, which is demarcated by a

compound wall.

10.  Sri. K. R. Sunil, the learned counsel for the petitioner in W.P.(C)
No.24435 of 2025, submitted that a direction may be issued from this Court
stopping the grant of permission to conduct any programs in the Maidan to any
political and non-political organisations, business establishments, or other
entrepreneurs to perform their functions in the sacred premises of the Maidan.
The learned counsel would further submit that the Kshethra Maidan be

permitted to be used only for temple related activities.
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11. Smt. Anupama Subramanian, the learned counsel for the
petitioner in W.P.(C) No.34749/2025 submitted that a direction may be issued
to the Cochin Devaswom Board to ensure the strict compliance of the common
judgment in W.P.(C) No0s.26649/2018 and 4617/2022 dated 11.04.2023 and to
ensure that no programs or events are to be conducted in the Maidan without

the prior permission from this Court. Profuse reliance was placed by the

learned counsel in A. A. Gopalakrishnan v. Cochin Devaswom Board"

12.  Sri. K. P. Sudheer, the learned Standing Counsel for the Cochin
Devaswom Board, would submit that this Court had issued various directives
from time to time with regard to the purposes for which the Maidan can be
used. Directions were also issued to seek permission of this Court for the

conduct of programs and events in the Maidan.

13. The learned counsel further submitted that the requirement of
obtaining prior permission of this Court for the conduct of events in the
Kshethra Maidan, even for activities related to the temple, is causing many
hardships to the Board and the said prerequisite would result in the loss of
revenue to the Board. Therefore, the learned Standing Counsel seeks an order
from this Court permitting the Board to more effectively utilise the Maidan

without any prior permission from this Court.

'(2007) 7 SCC 482
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14. The learned Standing Counsel has invited the attention of this

Court to numerous orders/judgments passed by this Court from 1990 onwards.

15. Annexure A2 order was passed by a Coordinate Bench of this
Court on 16.03.1990 while considering a petition submitted by Sri.

Vijayaraghava Menon. Paragraph 2 of the order reads as follows :

“2. While passing orders in the Petition, this Court on
22.02.1990 interdicted the Board to deal in any manner with Thekkinkadu
maidan and appurtenant properties by way of grant of licence, or lease or
in any other manner. Even so, for the conduct of seasonal business
during ‘pooram’ festival, this court granted permission in two instances:
one, for a vendor of water, melons, and the other, to conduct exhibitions.
We reiterate that the interdiction contained in the order dated 22.2.1990
will stand. However, we make it clear that the said order shall not deter
the Cochin Devaswom Board from granting temporary licenses for proper
and adequate consideration, for conducting seasonal business during
‘pooram’ festival or such other festivals and during the period of
exhibition. The temporary licences are for vendors and hawkers to
conduct business only. The Board should see that no person erects any
permanent or semi-permanent structure in the said Thekkinkadu Maidan.
The petition is closed.”

16. On 28.03.2003, by Annexure A3 judgment, this Court permitted
the Board to use the Thekkinkad Maidan for the purposes mentioned in
Annexure R2(a) in O.P. No.8521 of 2003. In that matter, a Coordinate Bench of
this Court has considered the question whether the Maidan could be used for
religious purposes alone or not. The Bench, after considering the rival
submissions, held that the Thekkinkad Maidan can be put to any use which will

not affect the sentiments of the Hindu community. Paragraphs 4, 5, and 6 of
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Annexure A3 order are extracted hereunder for easy reference :

“4, In the order referred to above, we have stated that the
Thekkinkad Maithanam should not be used for any non-religious purposes.
The argument of the petitioners and the Devaswom Board was that the
term “non-religious purposes” had to be changed as the Thekkinkad
Maithanam could not be put to any other uses except the religious
purposes. According to them, the Court should grant permission to use the
Thekkinkad Maithanam for the uses cataloged by the Devaswom Board in
its statement, which are as follows :-

(1) ©I00IB a0 af)dslenilau)

(2)  &0emmmIEMISMyeNImU ] ml0N@d  aveeqd
G003 BNaHN) 6396M-2(1B) NSTMM@Y 1M

(3) &oemEmIEMISMenaWlel  ©eHOmO] QU
(BABUIMNRo Aflelm@)o MSOMM@ N IV
21210 MaNE:6M N1 107 M@ CUIM.

(4)  6306MO 1BMISMYENIMIN 2] MO 6M
(MVORIEBRBINS @R IMEUIOD T alPo, alafse0]
B USO M

(5) flaxnnilod MVAN DM (MUOALIEBREBAS

@DE MU TB AlSHE) Hr2)USOTO M)

6) (B lamilm V1NN@3 MUeeI BBIBalENaHM (Ud:
(85 1MPAM) 2l D D)

(7)  GOUMDTIHLNILIDTND) A0 IO @3
@6 1O H2JNUSo NSO M)

(8) GAUMMDHNILIOM  (USHE) BINOD l@ 1A 1MAIQ
COMI® 3 @ 186) h-2JUSo MNSTTMD@ 1M

(9) aMDHEEBRYOS  2l01Q  COIMENSS B0
FlOIMBOMHNBS aly@ (A BE@UDMNYo,
NN@3 M@0 MSTMM@ M

(10) 80(03.21(BHMUIANMEBRRIES al@ 1D 1MMIQ BB NS
(alB@UMAONo M@l imio 3302
F1UMBOMQH6) Mo

(11) U3 @NOHENM IWIOO) (MVANBHEM
OO 1NN H302) BlUNVBOTBNBS alOM
Daldh06m AlamMHs)

(12) &M}  @6embelo,  ANEPPAEMAO)T  GH0036mMa,
ANBAUBINMB  MbIQB@  af)MIUDHE  OaldO)
BINGERUEHN0  NIRIBHUBHMN0,  WBEMEB-UBH630
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(BGMYHo aflel MIoMIHIM 1 al@1aldS)HuB8H6)0
D@alODOQ aflel BMMIBOBYIS
(ABIaHEMEBRUEHN0 Mo MU .af)o.af)V S IME0
MIBOUUOY0 MM@BBs 1 (UDYOM.

According to them, these uses cannot be said to be against the
beliefs of the Hindus. Further, it is stated that the meeting, etc. are being
conducted far away from the Temple and it will in no way obstruct the
devotees from going to the Temple or obstruct any activity of the Temple.

5. On the other hand, Sri. Govindh K. Bharathan submitted
that premises of the Temple which is a sanctuary should not be used for
any secular purposes, but can only be used for religious purposes. We are
told that the entire Thekkinkad Maithanam will be about nearly 80 acres.
According to us, the Thekkinkad Maithanam can be put to any use, which
will not affect the sentiments of the Hindu religion. Of course, earlier there
was an order preventing any semi-permanent or permanent constructions
there. After going through the list submitted by the Devaswom Board,
which is produced as Annexure R2(a), along with the statement, we are
satisfied that these purposes do not in any way affect the sentiments of the
Hindus. But we want to make it clear that even if the meeting can be
conducted, no “jatha” or anything like that can be conducted on the
premises.

6. After hearing the parties, we allow the Cochin Devaswom
Board to use the Thekkinkad Maithanam for the purposes which are
mentioned in Annexure R2(a). Annexure R2(a) will be appended as
Annexure to this order. Hence we allow C.M.P. No.1975 of 2003, C.M.P.
No.1977 of 2003, C.M.P. No.1808 of 2003 and O.P. No.8521 of 2003.”

17. In Annexure A4 order dated 08.06.2011 in DBP No.48 of 2010,
this Court has passed a detailed interim order with regard to the afforestation
activities in the Maidan and prohibiting construction activity by the Cochin
Devaswom Board in the Maidan without specific orders from this Court.

However, the prohibition was not applicable to temporary structures of the
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Poorams and rituals. Relevant paragraphs of the interim order read thus :

“7. In the light of the above and taking into consideration the
report of the learned Ombudsman, it is directed that henceforth there
shall be no construction, beautification or other activities in the
Thekkinkadu Maidan by the Government or the Corporation of Thrissur
or any other authority without obtaining specific orders from this Court.
The Cochin Devaswom Board will protect the said Maidan appropriately
since it is the property of the Cochin Devaswom Board. We also direct
that the District Collector will ensure that the directions in this order
regarding preservation of the Thekkinkadu Maidan is appropriately
supported by the District Administration. Insofar as the ‘Jaladhara’
which has become defunct and has turned out to be the hub of
antisocial elements is concerned, the Secretary, Cochin Devaswom
Board is directed to ensure that the same is demolished and removed
within a period of one month from now without fail. A report in that
regard shall be placed on record within a period of forty five days from
today.

8. In consonance of the above, we further direct the
Secretary of the Board to file an affidavit within a period of forty five
days from today identifying the location in the Thekkinkadu Maidan
where afforestation activity can be taken up. The views of the forest
officials having jurisdiction over the area will also be specifically
obtained as regards the type of saplings and other aspects.

9. Having regard to the fact that the Thekkinkadu Maidan is
vested with the Cochin Devaswom Board, we are of the view that the
Government or the Corporation cannot independently decide on its
beautification and therefore we direct that all proposals in that regard
which have been taken up without the clearance of the Cochin
Devaswom Board will stand stayed until further orders. It is further
directed that there shall be no construction activity by the Cochin
Devaswom Board in the Thekkinkadu Maidan without obtaining specific
orders from this Court. This inhibition will not cover such temporary
structures which are necessary such as festival, Pooram and rituals in
connection therewith as is held hitherto, exhibition etc.

10. We are also told that there are no hoardings and
advertisement boards inside the Thekkinkadu Maidan. We also further
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direct that the Secretary, Cochin Devaswom Board will ensure that the
entire Thekkinkadu Maidan is kept plastic free. The Secretary of the
Thrissur Corporation is also directed to ensure that the environment
safety levels are maintained in connection with plastic and
non-biodegradable and also biodegradable substances insofar as
Thekkinkadu Maidan is concerned, particularly because it is an area
which attracts the public.”

The aforesaid DBP was finally disposed of by this Court by order dated
08.07.2013. A copy of the order was produced as Annexure A5, whereby the

interim order passed by this Court was made absolute.

18. The Cochin Devaswom Board has approached this Court and
preferred O.P. N0.8521 of 2003 and connected cases seeking permission to use
the Maidan for other purposes, which were not approved by this Court in
Annexure A3 judgment dated 28.03.2003. However, this Court has turned
down the request of the Cochin Devaswom Board vide Annexure A6 order
dated 30.09.2013 in DBP No.78 of 2013. Paragraph 6 of the said order reads

as follows :

“6. We are of the view that if any other unrestricted activities
are permitted, it will have an adverse impact on the property which is
one of the important locations as far as the entire town is concerned.
Therefore, the order passed by this Court in DBP 48 of 2010 will take
care of all matters which may arise in future. We further clarify that
whenever fresh applications or proposals are received from interested
parties, Devaswom Board will place the matter before this Court for
consideration and only after sanction by this Court any such activity can
be permitted.”

19. Later, based on the report of the Board, DBP No.31 of 2022 was
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filed stating that due to the COVID-19 pandemic and other reasons, the
temples under the management of the Cochin Devaswom Board were facing an
acute financial crisis and seeking permission of this Court to conduct an
exhibition/trade fair in the Thrissur Pooram Exhibition ground. The said DBP
was disposed of by this Court vide order dated 29.07.2022 (Annexure A8). The
Devaswom Bench of this Court, after a detailed consideration of the
submissions and the report of the learned Ombudsman, has disposed of the

petition with the following directions :

"29. Considering the fact that Cochin Devaswom Board is
facing acute financial crisis due to Covid-19 pandemic and other
reasons, which is not in serious dispute, we deem it appropriate to
grant permission to the Board to conduct Onam exhibition/trade fair
in Thrissur Pooram exhibition ground in Thekkinkad Maidan, for the
current year, i.e., 2022, subject to the condition that the conduct of
exhibition/trade fair shall be confined to the exhibition ground in
Thekkinkad Maidan where there is no afforestation activity by planting
teak or such other trees.

29.1. There shall be no semi or permanent construction in the
exhibition ground in connection with the Onam exhibition/trade fair.
Only temporary structures shall be erected in the exhibition ground,
as per the layout in Annexure A8 of the proposed exhibition stalls and
pavilions produced along with the memo filed by the learned Standing
Counsel for the Board dated 19.07.2022. The Board shall obtain
necessary licence/ permission/consent from the statutory authorities
for the conduct of Onam exhibition/trade fair in the exhibition ground.
The traders shall obtain necessary licence/permission/ consent from
the statutory authorities, for the respective stalls/pavilions. The
activities in connection with Onam exhibition/trade fair shall in no
manner affect the afforestation activity in Thekkinkad Maidan.

29.2. The Board shall conduct an auction of the right to
conduct stalls/pavilions in the Onam exhibition/trade fair, strictly in
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accordance with law, and the layout of the stalls/pavilions shall be
published in its official website, along with other particulars. The
Board shall publish notices inviting tenders in leading dailies, in order
to ensure wide publicity. In the said notice it shall be specified that
the layout of the stalls/pavilions and other particulars are available in
its official website. The Board shall also consider the feasibility of
conducting e-tender, giving option to the traders to quote the amount
for individual stalls/pavilions.

29.3. The Board shall ensure that proper income is generated
by conducting auction of the right to conduct stalls/pavilions in the
Onam exhibition/trade fair. In such transactions, the Board and its
officials have to show due diligence in the manner of an ordinary
prudent man of business to conduct his own affairs, since the Board is
essentially a trustee of Devaswom land which vests in the deity. Since
Thekkinkad Maidan is a Devaswom property no sale/trade of any
objectionable substances shall be permitted in Onam exhibition/trade
fair in the exhibition ground.

29.4. The terms and conditions and other matters relating to
the conduct of Onam exhibition/trade fair shall be placed before the
learned Ombudsman for approval. The expenditure incurred by the
Board in connection with the conduct of Onam exhibition/trade fair
and also the income generated therefrom, by auctioning the right to
conduct stalls/pavilions, shall be subjected to audit by the State Audit
Department, immediately after the exhibition/trade fair is over.”

20.  This Court has again intervened in the matter pertaining to the
Maidan by Annexure A9 judgment dated 11.04.2023 in the Writ Petitions filed
by Sri. K. B. Sumod, as W.P.(C) No0s.26499/2018 and 4617 of 2022. In that
judgment, this Court has issued various directives restricting the use of the

Maidan. The relevant paragraphs of the said judgment are as follows :

“49. In view of the law laid down by this Court in Satheesh
[2022 (1) KLT 940] the roads constructed as per the specifications
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and standards prescribed by the Indian Roads Congress are for
vehicular traffic, which cannot be converted as a parking space for
commercial or other establishments, religious institutions, etc., or even
for putting up temporary structures in connection with festivals in
temples, churches, mosque, etc., or for putting up temporary structures
as resting place for headload workers, etc., or for putting up bus
shelters by political parties or by any other organisations.

50. Since the State holds public roads as a trustee on behalf of
the public, the inaction on the part of the State and the Local Self
Government Institutions in preventing such encroachments upon
footpaths or right of way of public roads will amount to_breach of trust.
Any failure on the part of the designated authorities, contractor,
consultant or concessionaire in maintaining the safety standards of
public roads will attract the penal consequences provided under Section
198A of the Motor Vehicles Act, 1988.

51. The Cochin Devaswom Board and its officials shall ensure
strict compliance of the law laid down by this Court in Satheesh
[2022 (1) KLT 940] in respect of all temples under its management,
by ensuring that no hoardings, advertisement boards, etc., or any
temporary structures are erected on the right of way or pedestrian
facilities of public roads around the premises of the temples under its
management, in connection with annual festival and other religious
ceremonies. The additional 6th respondent in W.P.(C)No0.26499 of 2018,
i.e., the Secretary of Thrissur Municipal Corporation shall ensure strict
compliance of the law laid down by this Court in Satheesh [2022 (1)
KLT 940] by ensuring that no hoardings, advertisement boards, etc.,
or any temporary structures are erected on the right of way or
pedestrian facilities of public roads within the area of Thrissur Municipal
Corporation, forcing pedestrians including those with disabilities and
reduced mobility to walk in unsafe circumstances.”

21.  While disposing of the Contempt Case No.2824 of 2023 filed by
Sri. K. A. Sumod, this Court observed in paragraph 6 of Annexure Al0

judgment dated 25.07.2025 as follows :
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“6. During the pendency of this contempt case, another devotee
of Lord Vadakkumnathan has filed W.P.(C)No0.24435 of 2025 seeking a
writ of mandamus commanding respondents 1 to 4 to stop granting
permission to conduct any programs in any area of the Vadakkumnatha
Kshethra Maidan to any political and nonpolitical organisations, business
establishments or other entrepreneurs to perform their functions in the
sacred premises of Sree Vadakkumnatha Kshethra Maidan and to
declare that the Vadakkumnatha Kshethra Maidan can be used only for
temple related activities. The said writ petition is pending
consideration.”

22.  Sri. K. P. Sudheer, the learned Standing Counsel for the Cochin
Devaswom Board, submitted that in view of the various directives issued by this
Court in the orders and judgments referred to above, the Thekkinkadu Maidan
cannot be effectively used by the Cochin Devaswom Board. At present, the
Board has to obtain prior permission from this Court for letting out a portion of
the property for religious, cultural and commercial purposes. The procedural
delay in making applications to this Court and getting permission from this
Court would practically persuade the prospective lessees to opt for other

venues for conducting programs and events.

23. The learned Standing Counsel has pointed out that several
queries and enquiries are received from the prospective lessees who would like
to conduct events in the Maidan. However, the Board officials are unable to

give a specific reply and to fix a date for the conduct of the events.

24. The learned Standing Counsel submitted that the Board is facing
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control effectively. The learned counsel has urged that if a declaration is made
to the effect that no permission need be obtained from this Court for letting out
the Maidan for religious, cultural or other events, it would be a great solace and

the Board can thereby augment its income by letting out some portions of the

Maidan to the prospective lessees.

25. The learned Standing Counsel further pointed out that the
exhibition ground is let out only for the Thrissur Pooram exhibition from
February to June. The income generated by the letting out of the exhibition
ground is meagre. The exhibition ground is kept unused during the rest of the
year. The learned counsel has pointed out that the exhibition ground situated
on the north-eastern portion of the Maidan could be more effectively utilised by

letting it out for the conduct of some events from July to January.

26. The learned Standing Counsel has pointed out that DBP Nos. 9 of
2023 and 72 of 2025 are pending before this Court with respect to the
restoration and conservation of Vadakkumnatha Temple and its premises and
the implementation of the master plan prepared by the Indian National Trust
for Art and Cultural Heritage (INTACH), which includes the beautification of the
Vadakkumnatha Kshethra Maidan. A detailed plan has been prepared by Indian

National Trust for Art and Cultural Heritage (INTACH), a non-profit charitable
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organisation registered under the Societies Registration Act, 1860, founded for
pioneering the conservation and protection of India's natural and cultural
heritage. By order dated 02.07.2026, this Court had granted permission to
proceed with the master plan. The learned Standing Counsel submitted that the
additional income which might have accrued by letting out the various portions
of the Maidan may be utilised for the implementation of the master plan and

the beautification of the Maidan/restoration and conservation of

Vadakkumnatha Temple and its premises.

The submissions of the learned counsel for the petitioner in W.P.(C)
No.24435/2025

27.  Sri. K. R. Sunil, the learned counsel, has submitted that the
Kshethra Maidan could be permitted to be used only for religious activities,
exhibitions, and allied activities in terms of the directives issued by this Court
from time to time. According to the learned counsel, the Cochin Devaswom
Board and its officials have flouted the orders of this Court by granting the
Kshethra Maidan to political and non-political organisations. Moreover, it is
pointed out that musical concerts, dances, etc., are being performed in the
Maidan, affecting the religious sentiments of the Hindu community. The
learned counsel further submitted that the Government or the Heads of various

departments have no authority to permit the Maidan for other purposes. In
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other words, no programs shall be organised or conducted without the consent
of the Cochin Devaswom Board and without obtaining permission from this

Court.

The submissions of the learned counsel for the petitioner in W.P.(C)
No.34749/2025

28.  Smt. Anupama Subramanian, the learned counsel, submitted that
the District Collector, the 1st respondent in the said Writ Petition, has flouted
the directions issued by this Court with regard to the use of the Kshethra
Maidan in the common judgment in W.P.(C) No0.26499/2018 and W.P.(C)
N0.4617/2022 dated 11.04.2023. According to the learned counsel, the Cochin
Devaswom Board is duty-bound to ensure that no programs or events are

conducted in the Maidan without prior permission from this Court.

29. We have heard the submissions of Sri. K. R. Sunil, the learned
counsel for the petitioner in W.P.(C) No0.24435/2025, Smt. Anupama
Subramanian, the learned counsel for the petitioner in W.P.(C) N0.34749/2025
and Sri. K. P. Sudheer, learned Standing Counsel for the Cochin Devaswom

Board.

Judicial Evaluation

30. Sree Vadakkumnatha Temple is situated in the heart of Thrissur

City. Annexure Al7 is the topographic plan of the temple and the Maidan
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surrounding it. The learned Standing Counsel has also placed on record
Annexure A18, a pendrive showing the topographic plan. From the records and
the submissions of the learned counsels, we find that the temple is situated on
the top of a small hill. The ‘Nalambalam’ and ‘Chuttambalam’ of the temple are
located in an inner square, well demarcated by a compound wall on all four
sides having a height of about 12 feet. Four Gopurams are also built on all four
sides of the inner square. The extent of the inner square wherein the temple,

the main deity, and the sub-deities are located is having an extent of 9.5 Acres.

31. The daily poojas and rituals of the said temple are conducted in
the inner square of the temple. However, during the Pooram festival, which is
organised during April - May and during Sivarathri and other festival seasons,
the entire Kshethra Maidan is also used for various religious activities. The
outer circle, which surrounds the temple, has an extent of 59 Acres. Above the
outer circle, there is another circle, which is called ‘Swaraj Round’, which is one

of the most important roads in Thrissur City.

32. We have carefully considered the pleadings, materials placed on

record, and the submissions made in the court.

33. The crucial question involved in this case is whether the
Vadakkumnatha Kshethra Maidan can be put to any use other than religious

purposes and for the performance of the customary rites and rituals?
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34. The learned Standing Counsel for the Cochin Devaswom Board
would submit that if the outer circle of the Kshethra Maidan is put to some
other uses, such as for the conduct of cultural events, sports events, and
political events, the Board may be able to enhance its income to a great extent.

The additional income so generated could very well be used for the

development of the temple and the welfare of the devotees.

35. However, the learned counsels appearing for the writ petitioners
would submit that the Kshethra Maidan could be permitted to be used only for

religious activities.

36. We have carefully gone through the orders and judgments passed

by this Court from time to time.

37. By Annexure A2 order dated 16.03.1990, this Court permitted the
Cochin Devaswom Board to grant a temporary licence or lease for the conduct
of seasonal business like the sale of watermelons and to conduct exhibitions

during the Pooram festival.

38. As per Annexure A3 judgment dated 28.03.2003, this Court
permitted the Board to use the Maidan for the purposes mentioned in Annexure
R2(a) in O.P. No.8521 of 2003. In that judgment, this Court made it clear that
the Maidan could be put to any use which will not affect the sentiments of

Hindu devotees. The uses for which the Maidan could be let out are extracted
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in the foregoing paragraphs of this judgment. As many as twelve purposes

were stated in Annexure R2(a).

39. In Annexure A4 and in Annexure A5 orders in DBP No.48 of 2010,
this Court has interdicted permanent construction in the Maidan. Furthermore,

this Court issued directions for the afforestation activities in the Maidan.

40. In Annexure A6 order dated 30.09.2013 in DBP No.78 of 2013,
this Court reiterated the directives issued in DBP No0.48 of 2010. This Court has
turned down the request of the Board to use the Maidan for purposes other

than those stated in the Annexure A3 judgment.

41. However, vide Annexure A8 order in DBP No.31 of 2022, a
Coordinate Bench of this Court permitted the Board to conduct
exhibitions/trade fairs in the Pooram Exhibition ground for that particular year
to support the Board, which was facing an acute financial crisis during the

COVID-19 pandemic period.

42. By Annexure A9 judgment, this Court interdicted the installation
of hoardings, advertisement boards, etc., in the Maidan and also the erection of

temporary structures so as to block the right of the pedestrians.

43. The learned Standing Counsel has placed on record two additional
documents along with I.A. No.1/2026 as Annexures A19 and A20. Annexure

A19 is an office note of the Cochin Devaswom Board dated 03.12.2025. The
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0. ENIDMYQ @6NIOU3 EIOY GENIOUE BHHIMBS)0,
ANEUBHOIMM 8033 S1 DRI (MNIGAIMBS
M3 woleTlsielegy
(oM@ MSOMM@ 1Mo
xeni1m
MBN0)

2. HSIOD 606MBOMISMENINW 1)) OMBHE)

GUIaEMSWIE3  @OODMRHOS80  MSOMMD 1Mo,  HMaNO}
al9@H6 1M MBCUWDMYo HEAMIMD®M M0 ANANW BINEERS 13
MIO3BOILI B 2SS0 MSOMM@ IM)0.”

44,

Pursuant to Annexure A19 office note, the Board has issued an

order dated 28.02.2026, which is produced as Annexure A20. The relevant

portion of Annexure A20 reads thus :

"Wl QUSHNMIINMG BHHU(DMOODDMIMMOY af)ds 1enlaHd (NVers
a@o  (aBEUMOMIM  GUoaHo  ANNNW  al®1aldS1B03H06)
M@BHIMD M0 BHHU(MOSODDMIMNGOT AQ) MuNLIBRUE Nl lw
al@1a10S 130308 @MIUG]HLNMDIMAIW]T  6Nin0) @ GHOS
6)aNCHNISO |  MMIEBBE  al@IDBUW0 (1) (ald00MEBE
BBV (@3 al@0@Uoo (2) (aldB00 6)(10GaJOMV(©3
mndefl2flsigsmoem. a3 MoN® 11T aBe®Eal00 BINEERU3
aB6®EI00 al@1a10S ) B03 06006 @PMNUEB1BHHMBHMM)0
MVI0MIDHID N al@1aldS1HUE  af)OMMRIINAMM0  (USBODIHE) )
OJOCOM@3  MVABA1BNMDIM  alEID@Uoo  (3)  (aldH0Mo
618 MBE3UT21SI88maT) .

@YQD) (100 MPWINIHE QW 6)(AlIBIMV@E ISP AlO@YM).

1) aleHHIMNMB MG I3

N8NIG GaHI GalleR8s  (alBGUIMEBRUBHN0  MIoMIBNID s
al@1al0S1HU3HM0  (ANIaN). BGHAB  6)6)nNBHNISM 1WINS WPC
26499/18 @ 1Q@1 11/04/2023 &L 9OMONNGE (@ 1al0G 2151868
GNILOENUIMO,  aO82aHcmoeN oMy &¥les  aflalw
(MO RISME-B)0 MNIaIMEBREY0 Mo IS la{leenmm
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HLI10al@ 10105 1038 BHHU(D210IMaHIOIMEBRUBH6)
@PMCWIRINIW MISHEBRUZ - OBI: NINALI, al)IEM MISEHHEBRUI,
00> Mo IM @YD) al@ 11051608, HLOJ(al(MoNo,

BHU (BRI U, MISMBHRIHHUB, 6306Mo, Ol o)
@RBOLINUEBBSEOL] BRI 1aIIS1HUE  BHU(MI2lIR6BRUZHE)
@PMCWIRIMIW/N10IELALIOOT a0 1MBIDAlDIQ

@O (IBIHEMEBRU MSOETM@ M0, MIBUE BERIIONVo
GaloeN88 al@1aldS e u8H6)0) ANGAUBHIMM MIdIQ@, 6nIoM@e:]
26010 o) 1BUOORSS ANIIMIH) GENIIUE BHIBS-S1 MUNLITID)
MGIO@SM EDNIMG MSEMIMDY IMNY0.

2) l.afo.afV. IsImn) M030Ivvo

GHHU(MI210IMYHIMEBRUTHE) @PMBWIRIMOQ aflailw
(nBBUIMEBRUE, TVIOMIBNID D al@1aldS1HUBHNI0 (BNInN). BGHOSB
6)6)aNCHNISO IWIOS WPC 26499/18 @ 1Q@ 1 11/04/2023 6l
OOMONNTE  (al®1al0G]2/1988  BNIBIIMO,  aO80HUEGRI6N]
Ml &¥led Al MofRISMES)o  (MNJalMEERE)o
Mo2RISla{laem HLI0aI@ 10105 103
GHHU(MI210IMYPHIMEBRUBH  @RMECWIVINIQ MISHEBRUE -
©B0: 6NIVALI, al)I6M MISHEBRUE, GHIMVIH MoUI@®, MO
al@1al0S1d03, LA (AIMoo, BCHHUME:LIBUE, MISMBBHRIMHUT,
6306Mo, Ol o) @B LIVUEERE 16)2] HLI0AID 10105 U3
GHHU()02100683UBH6) @PMEWIRIMIW/N1@)ERLALIIOD
a0 MBDIODIQ  @RYORIQ(IBIHEMEBRUE  MSEM® 1Mo,
M3  HGRIOONVNI0  GaldPRNBB  al@1aldS|dhudsee)o), lnilw
MV@HNIB OBl U8  MoRISlaf1lemm  al@1aldS 1 u8H6)0,
GSWEaNQOYBUBH)0, 2lejp QA0 QB 1IMen
@R)E 1Mm)61 3O 1@3 MSOMM O lalemMER8HUBH)0,
M6 BHIWIAS @R)E M6 SO 1@ NSODMIM 696Mo, (B 1MPAMY
a)MIAUEISMIANITW]2NB8  OilaleMMBDBH03H)0, MVMBHNIM
MUGMABMEBRUBHN0 AQ MAWEBBRE M3 ald@H6 lourIM)o.

3) 6MaN0) AeMUalo alS1emI0 Qo

ANANW EIHESIR aldBS1HEI0S N02/1d:08, SaldmEINEBRUT,
al0@H6 103, a)2JoNT1W AUIANMEBRSBIESW)0 (AIBGUMO.

4) 6MaN0) A6eMWDalo

AW EIHSID aldBS1HEINSWI0  MVoCRISMB:EINSWQ0
00211603, 6)al0OCWINEBRUB ag)omlcu MSOMM@ 1M
IO IMIG R0,  Oladeflss  BIMIGRIaHo o)1
MSOOM@ ).
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5) Al 0@mMA] GHIBM@B RO 1

AW EIHESIR aldBS1HEIOSWo  MVoCRISMHEINSWQ)0
002108,  OadmBWINGRUE oMU MSOOM@ 1Mo
MUIODMOMIRIMIGRI0aHo,  Oladelflss  B1MIGRIDHo  ag)M QU
MSOMM@ Mo, ezl laMBUdHN0, Aol V@HHI3
OUEaIBHBIS @R 1D6UIOD @8 al@1aldS 1608 MSOMIMIOY 1Mo,
MV20MIBONID B> al@1a105 1803660 (6nda0y. B8
6)6)aNCHNISO QWIS WPC 26499/18 @ 1Q@ 1 11/04/2023 6l
oomOUNG3  (®aldG 12188  ENIHMNIINO), al80HCnIMNI
Ml &¥led Aol MofRISMES)o  MINJalMEERE)o
Mo2ISla{laeenm HLI0AIB 10105 103
GHHU(MI210IMYPHIMEBRUBHE  @RMECWIVINIQ MISHEBRUE -
©B0: 6NIVALI, al)I6M MISHEBRUE, GIMVIH MoUI@®, MDD
al®1al0S103, HLOdAIMoo, BHHUIMBLIGUE, MISOBEEIHUS,
6306Mo, QYY) @B LINUEERE 16)2] HLIIAID 1010S U3
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45.  The principal contention of the learned Standing Counsel for the
Board is that the Kshethra Maidan, which is located in the heart of Thrissur City,
could be more effectively used by letting it out temporarily for some
non-religious purposes so as to augment the income of the Board. According
to the learned counsel, there is no point in keeping the huge extent of property
idle in an unproductive manner, particularly when the Board is facing financial

constraints.

46. The learned counsels for the writ petitioners had expressed the
anxiety of the devotees that the commercialisation and the use of the Maidan

for political and cultural activities would destroy its sanctity and purity.

47.  Having considered the rival submissions, we are of the view that

the Court has to strike a balance between the conflicting interests of the Board
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and the devotees. This Court cannot turn down or reject the reasonable
request of the Board to augment or increase their income, as the ultimate

beneficiaries are the deity and devotees themselves.

48. At the same time, this Court is conscious of the religious

sentiments, apprehensions, and anxieties of the devotees.

49. From the submissions of the learned counsels, it appears that, in
many cases, the immovable properties owned by the temples are kept idle and
unutilised. No doubt, the landed properties and the buildings are one of the
major assets of the temples under the management of the Devaswom Boards.
If the whole, or at least a part of the immovable properties are let out for some
events and programmes, the Board may generate or augment its income to a

great extent.

50. We have anxiously gone through Annexures A19 and A20
documents. In Annexure A19, Column No.1 is the specific locations identified
distinctly, which could be used in a more productive manner. The entries in
Column No.2 are the uses permitted by this Court by Annexure A3 judgment.

The entries in Column No.3 are the new proposals submitted by the Board.

51. On going through the new proposal, we are of the considered
opinion that the temple ground shall not be permitted to be used by any

political party for their protests and gatherings. This Court in N Prakash V.
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The Travancore Devaswom Board and others?, had occasion to consider
this issue. The relevant paragraphs of N Prakash (supra) are extracted

below :

“11. Before proceeding further, it would be useful to refer to
various provisions of the Religious Institutions (Prevention of Misuse) Act,
1988, Act No.41 of 1988 (hereinafter referred to as ‘the Act’). The object of
the Act is to prevent the misuse of religious institutions for political and
other purposes.

12. Section 3 of the Act states that a religious institution or its
manager shall not use or allow the use of its premises for the promotion
and propagation of any political activities. Section 3 of the Act reads thus:

“3. Prohibition of use of religious institutions for certain
purposes.—
No religious institution or manager thereof shall use or
allow the use of any premises belonging to, or under the control of,
the institution—

(a) for the promotion or propagation of any political
activity; or

(b) for the harbouring of any person accused or convicted
of an offence under any law for the time being in force; or

(c) for the storing of any arms or ammunition; or

(d) for keeping any goods or articles in contravention of any
law for the time being in force; or

(e) for erecting or putting up of any construction or
fortification, including basements, bunkers, towers or walls without
a valid licence or permission under any law for the time being in
force; or

(f) for the carrying on of any unlawful or subversive act
prohibited under any law for the time being in force or in
contravention of any order made by any court; or

2[ 2025 KER 63826]
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(g) for the doing of any act which promotes or attempts to
promote disharmony or feelings of enmity, hatred or ill-will between
different religious, racial, language or regional groups or castes or
communities; or

(h) for the carrying on of any activity prejudicial to the
sovereignty, unity and integrity of India; or

(i) for the doing of any act in contravention of the
provisions of the Prevention of Insults to National Honour Act, 1971
(69 of1971).”

13. Section 5 of the Act prohibits the use of funds of religious
institutions for the benefit of any political party. Further, Section 6 of the
Act prohibits that a religious institution or manager thereof shall not allow
any ceremony, festival, congregation, procession etc. organised or held
under its auspices to be used for any political activity. Section 7 of the Act
imposes penalties for the violation of Sections 3, 4, 5 and 6.

14. Section 2 of the Act defines the term ‘political activity’, ‘political
party’ and ‘religious institution’.
2. XXXXXXXXX

“(d) “political activity” includes any activity promoting or propagating the
aims or objects of a political party or any cause, issue or question of a
political nature by organising meetings, demonstrations, processions,
collection or disbursement of funds, or by the issue of directions or
decrees, or by any other means, and includes also such activity by or on
behalf of a person seeking election as a candidate for any election to
Parliament, any State Legislature or any local authority;

(e) “political party” means an association or body of persons—

(i) which is, or is deemed to be, registered, with the Election
Commission of India as a political party under the Election Symbols
(Reservation and Allotment) Order, 1968, as in force for the time being; or

(ii) which has set up candidates for election to any legislature, but
is not registered, or deemed to be registered, as a political party, under
the Election Symbols (Reservation and Allotment) Order, 1968; or

(iii) organised to carry on any political activity or to acquire or
exercise political power through election or otherwise;

(f) “religious institution” means an institution for the promotion of any
religion or persuasion, and includes any place or premises used as a place
of public religious worship, by whatever name or designation known.”
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15. In Sinilkumar E. K. (supra), a Bench of this Court observed that
the temple is the focal point in the life of a community and often
represents its pride, identity and unity.

16. There cannot be any doubt that Section 3 of the Act prohibits the
use of the religious institutions or its premises for propagation and
promotion of political activities. Section 7 of the Act also provides the
penalty for the violation of Sections 3, 4, 5, and 6 of the Act. This Court in
Hindu Seva Kendram (supra) and Sinilkumar E. K. (supra), made it
clear that politics has no role to play in temples. This Court reiterated the
same principle in Major Vellayani Devi Temple Advisory Committee
v. State of Kerala® and Jayakumar J. v. State of Kerala®.

17. In Vishnu Sunil (Adv.), Panthalam @ Vishnu Sunil v.
Kadakkal Temple Advisory Committee Represented by its
Secretary, Thiruvananthapuram?®, this court held that politics has no
role to play in Temple worship, and cultural or social activities unconnected
with Temple worship have no place in Temple festivals. This Court issued
directions to the Travancore Devaswom Board and its officials to take
necessary steps to ensure that no ‘political activity’ as defined in Clause
(d) of Section 2 of the Religious Institutions (Prevention of Misuse) Act,
1988 takes place in any temple under the management of Travancore
Devaswom Board, in connection with any religious activities, festivals,
ceremonies etc., of temple, in contravention of the provisions of the Act.”

52. In view of the statutory provisions contained in the Religious
Institutions (Prevention of Misuse) Act, 1988 and the authoritative
pronouncement of the principles of law by this Court in N Prakash (supra),
Sinilkumar E. K. v. Travancore Devaswom Board®, Hindu Seva
Kendram v. State of Kerala and others’, Major Vellayani Devi Temple

Advisory Committee v. State of Kerala® and Vishnu Sunil (Adv.),

% 2023 (2) KHC 290

# 2023 KHC OnLine 866

5 2025 KHC OnLine 445
6 2023 (5) KHC 85

7 2023 (3) KHC 258
82023 (2) KHC 290
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Panthalam @ Vishnu Sunil v. Kadakkal Temple Advisory Committee
Represented by its Secretary, Thiruvananthapuram?®, it is clear that
politics have no role to play in temples, the request of the Board to conduct

political activities in the Thekkinkadu Maidan of the temple is rejected.

53. Annexure A19 proposal would seek permission for the conduct of
all cultural events of all the departments and the parking of the vehicles in

connection with the programs.

54. Insofar as this request is concerned, we are of the firm view that
the events and programs of all departments of the State Government cannot be
permitted in the Kshethra Maidan. The Board may grant permission to the
events related to the Devaswom Department and the programs of the temples
under the control of various Devaswom Boards without accepting any licence
fee/rent. If the Maidan is let out to the programmes/events conducted by the
other Departments, the Board may ensure sufficient licence fee/rent from the
other Departments. Permission was also sought by the Board to conduct
cultural events in the Maidan. The term ‘cultural programs’ is too wide, elastic
and capable of being interpreted in different ways. Insofar as the conduct of
cultural events is concerned, it is for the Board to take an appropriate decision
to exercise the discretion vested with it in a prudent manner, so as to ensure

that the purity and sanctity of the temples are protected and the interests of

92025 KHC OnLine 445
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the devotees are unaffected. On this issue, this Court cannot fix a

straightjacket formula as to which events should be permitted in the Maidan.

55. It is made clear that the remaining part of the proposal is
accepted by this Court, and the Board can give permission to the prospective
organisers with stringent conditions after ensuring fair returns in the form of
licence fee/rent. It is made clear that henceforth, the Board need not approach
this Court seeking permission for any of the programs or events as stated in
Annexures Al19 and A20, other than those events to which permission is

declined by this Court.

56. However, we reiterate that no permanent or semi-permanent
constructions shall be made in the Kshethra Maidan without previous sanction
from this Court. So also, no proposal for beautification be permitted to be done

without previous sanction from this Court.

57.  We, further direct that the licence agreement/lease agreement to
be executed between the Board and the prospective organisers shall inter alia
contain the following conditions :

(i) strict prohibition on littering, waste accumulation, sale and

consumption of non-vegetarian food and the disposal of any material

within the temple premises;

(if) mandatory installation of adequate waste bins and arrangements

for prompt waste removal;
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(iii) measures to prevent water pollution, soil contamination, and

damage to vegetation or temple property;

(iv) stringent control of sound levels, ensuring that loudspeakers,
amplifiers, or musical instruments do not cause sound pollution or
disturb devotees or nearby residents, and that permissible decibel

limits are adhered to;

(v) prohibition on the use of plastics, flex boards, or any

non-biodegradable materials;

(vi) restrictions on cooking, storage of combustibles, or erection of

temporary structures except as permitted; and

(vii) the responsibility of the organisers to restore the area to its

original clean condition immediately after the event.
(viii) Total prohibition on erecting any permanent structures.
58.  After a careful consideration of the pleadings, materials placed

on record and the submissions advanced in the Court, we deem it

appropriate to dispose of these matters with the following directions :-

(1) DBA No.9 of 2025 is disposed of permitting the Cochin Devaswom
Board to let out the Kshethra Maidan for the purposes stated in
Annexures-A18 and A19, subject to restrictions and limitations

imposed by this Court in the foregoing paragraphs.

(2) Subject to (1) above, no event or programme, whatsoever, shall

be held/conducted in the Kshethra Maidan without prior written
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consent from the Cochin Devaswom Board.

(3) It is made clear that, henceforth, the Board need not obtain prior
permission from this Court for the events and programs permitted

by this Court in this judgment.

(4) In view of the above directions, no further orders are required to

be passed in W.P.(C) Nos.24435 and 34749 of 2025.

Annexure Al7, the topographic sketch, and Annexures A19 and A20 will
form part of this judgment.

Sd/-

RAJA VIJAYARAGHAVAN V
JUDGE

Sd/-
K. V. JAYAKUMAR
JUDGE

msp/Jvt
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APPENDIX OF WP(C) NO. 24435 OF 2025

PETITIONER EXHIBITS

Exhibit P1

Exhibit P2
Exhibit P3
Exhibit P4
Exhibit P5
Exhibit P6
Exhibit P7

Exhibit P8

Exhibit P9

Exhibit

P10

THE TRUE COPY OF THE ORDER DATED 16/03/1990,
IN O.P NO.8521/2003 OF THIS HON’BLE COURT

TRUE COPY JUDGEMENT DATED 28/03/2003 IN O.P
NO.8521/2003, OF THIS HON’BLE COURT

TRUE COPY OF THE ORDER DATED 30/09/2013 1IN
D.B.P. NO:78/2013

TRUE COPY OF THE ORDER DATED 08/06/2011 1IN
D.B.P NO.48/2010

TRUE COPY OF THE JUDGEMENT DATED 10/01/2020 IN
W.P. (C) NO: 33168/2009

TRUE COPY OF THE JUDGEMENT DATED 11/04/2023 IN
W.P. (C) NO. 26499/2018

THE TRUE COPY OF THE STATEMENT FILED BY THE
ARCHEOLOGICAL SURVEY OF INDIA, BEFORE THE
OMBUDSMAN FOR TRAVANCORE AND COCHIN DEVASOM
BOARDS

THE TRUE COPY OF THE COMPLAINT DATED
20.06.2025 SEND TO RESPONDENT NO.2 THROUGH
REGISTERED POST WITH DUE ACKNOWLEDGMENT
THE TRUE COPY OF THE COMPLAINT DATED
20.06.2025 SEND TO RESPONDENT NO.3 THROUGH
REGISTERED POST WITH DUE ACKNOWLEDGMENT
THE TRUE COPY OF THE COMPLAINT DATED
20.06.2025 SEND TO RESPONDENT NO.4 THROUGH
REGISTERED POST WITH DUE ACKNOWLEDGMENT

RESPONDENT EXHIBITS

EXHIBIT R2

EXHIBIT R2

EXHIBIT R2

EXHIBIT R2

True copy of order dated 08.07.2013 in DBP No.
48/2010 passed by this Honourable Court.

True copy of order dated 29.7.2022 in DBP No.
31/2022 passed by this Honourable Court

True copy order dated 9.10.2024 in DBP No.
76/2024 passed by this Honourable Court.

True copy of judgment dated 25.7.2025 in
Contempt Case (civil) No. 2824/2023 passed by
this Honourable Court.
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APPENDIX OF WP(C) NO. 34749 OF 2025

PETITIONER EXHIBITS

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Pl

P2

P3

P4

P5

P6

P7

P8

A TRUE COPY OF JUDGEMENT OF HIS HON,BLE COURT
IN WP (C) NO.4617/2022 AND IN WP (C)
NO.22499/2018 DATED 12.04.2023

A TRUE COPY OF COMPLAINT DATED 18.05.2023 GIVEN
BY THE PETITIONER TO THE 1ST RESPONDENT

A TRUE COPY OF APPLICATION DATED 18.05.2023
GIVEN BY THE PETITIONER TO THE 2ND RESPONDENT

A TRUE COPY OF ORDER NO.DCTSR/3201/2023-C2 OF
THE 1ST RESPONDENT DATED 12.05.2025

A TRUE COPY OF COMPLAINT DATED 15.05.2025 GIVEN
BY THE PETITIONER TO THE 1ST RESPONDENT

A TRUE COPY OF LETTER HAVING FILE NUMBER
:DCTSR/7335/2025-C2 DATED 29.05.2025 ISSUED BY
THE 1ST RESPONDENT TO THE 3RD RESPONDENT

A TRUE COPY OF PHOTOGRAPH DATED 11.09.2025
SHOWING WASTES IN THEKKINKADU MAIDAN

A TRUE COPY OF PHOTOGRAPH DATED 02.09.2025
SHOWING ONAGHOSHAM IN THEKKINKADU MAIDAN
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ANNEXURE A

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE

ANNEXURE
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APPENDIX OF DBA NO.9 OF 2025

ANNEXURES

10

11

12

13

14

15

TRUE COPY OF TOPOGRAPHIC SKETCH SHOWING THE
ENTIRE MAIDAN INCLUDING SREE VADAKKUMNATHA
TEMPLE.

TRUE COPY OF ORDER DATED 16.3.1990 IN PETITION
DATED 14.3.1989 PASSED BY THIS HONOURABLE
COURT

TRUE COPY OF JUDGMENT DATED 28.3.2003 IN O.P.
NO. 8521/2003 PASSED BY THIS HONOURABLE COURT.

TRUE COPY OF ORDER DATED 08.06.2011 IN DBP NO.
48/2010 PASSED BY THIS HONOURABLE COURT.

TRUE COPY OF ORDER DATED 08.07.2013 IN DBP NO.
48/2010 PASSED BY THIS HONOURABLE COURT.

TRUE COPY OF ORDER DATED 30.9.2013 IN DBP NO.
78/2013 PASSED BY THIS HONOURABLE COURT

TRUE COPY OF ORDER NO. R. 9768/21 DATED
8.10.2021 ISSUED BY THE APPLICANT BOARD.

TRUE COPY OF ORDER DATED 29.7.2022 IN DBP NO.
31/2022 PASSED BY THIS HONOURABLE COURT.

TRUE COPY OF COMMON JUDGMENT DATED 11.4.2023
IN WP(C) NO. 26499/2018 AND WP (C) NO.
4617/2022 PASSED BY THIS HONOURABLE COURT.

TRUE COPY OF JUDGMENT DATED 25.7.2025 1IN
CONTEMPT CASE (CIVIL) NO. 2824/2025 PASSED BY
THIS HONOURABLE COURT.

TRUE COPY OF ORDER NO. R.7848/2024 DATED
16/10/2025 ISSUED BY THE APPLICANT.

TRUE COPY OF REQUEST DATED 10/09/2025
SUBMITTED BY THE DEPUTY DIRECTOR OF EDUCATION,
THRISSUR TO THE MANAGER VADAKKUMNATHA
DEVASWOM.

TRUE COPY OF COMMUNICATION DATED 03.10.2025
SUBMITTED BY THE DEVASWOM MANAGER, SREE
VADAKKUMNATHAN DEVASWOM TO THE APPLICANT.

TRUE COPY OF ORDER NO. R. 14177/2025 DATED
18.10.2025 ISSUED BY THE APPLICANT.

TRUE COPY OF REPORT DATED 29.10.2025 SUBMITTED
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BY THE DEVASWOM MANAGER, VADAKKUMNATHA
DEVASWOM TO THE ASSISTANT COMMISSIONER.

TRUE COPY OF COMMUNICATION DATED 10.11.2025
ISSUED BY THE DEPUTY DIRECTOR OF EDUCATION,
THRISSUR TO THE PRESIDENT OF APPLICANT BOARD.

A SKETCH SHOWING THE EXACT PORTIONS OF THE
POORAM EXHIBITION GROUND PROPOSED TO BE HANDED
OVER FOR THE CONDUCT OF THE 'SCHOOL
KALOLSAVAM, 2026'

PEN DRIVE SHOWING THE EXACT PORTIONS OF THE
POORAM EXHIBITION GROUND PROPOSED TO BE HANDED
OVER FOR THE CONDUCT OF SCHOOL KALOLSAVAM 2026
AND THE ENTIRE SKETCH OF VADAKKUMNATHA
KSHETHRA MAIDAN.

TRUE COPY OF FILE NOTE NO. R. 7848/24 DATED
3.12.2025 PREPARED BY THE APPLICANT.

TRUE COPY OF ORDER NO. R. 7848/2024 DATED
28.2.2026 ISSUED BY THE APPLICANT.
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